CENTRAL ADMINISTRAT IVE TRIBUNAL
ERNAKULAM BENCH .

0,A.No.415 of 1994

Wednesday this the 23rd day of March, 1994
Hon'ble Mr.Justice Chettur Senkaran Nair, Vice Chairman
Hon'ble Mr.P,V.Venkatakrishnan, Administrative Member
K.A,Anil Kumr, .
Blacksmith, Office of the

Sr.Divisional Safety Officer,
Stores, Southem Railway,

Palakkad. . .. .Applicant
(By Adwcate Mr.M.R.Rajendran Nair) |

Vs.
l. The Senior Divi sional Safety Officer

Stores, Southern Railway,
Palakkad.

2. The Divisional Railw &y Manager
v Southern Railway, Palakkad.

.

3., The Chief Personnel Officer, ,
Southern Railwa , Madras. «ees e Respondent s

(By Advocate Mr.K.V, Sachidanandan)
| "ORDER |

CHETTUR SANKARAN NAJR(-J)) VICE CHAIRMAN

Applicant challemy es Annexure.’, IV order
rejécting his request for changé of category. Learned
standing Counsel for Railways submits that as "
matter of pblicy, change of category from ﬁechriical
to non-tecmiéal grade/post is not éllowed.' In
answer applicant would submit that th."ere are
special cir'cuxﬁstanceé that justify departure from
the policy. If tl'-;ere, are special circumstances, |
applicant mugk bfing t_hem to the.nctice of-3rd

_res.pondcnt (who is said to be the competent authority

« .
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-2 o )

in t he first insta ncel., If he files a detailed

~ representation w‘it;hih one month from today, a |
reasoned order will be passed thereon withiﬁ four
wéeks of the date of receipt of the represexitation
‘by 3rd respondent, notwi‘thst;anding'imnexures A2

- and A4,

/

2. With the aforesaid directions, application

is disposed of. No costs.
Dated the 23rd day of March, 1994,

4' . ?WW : yct.v-.)J(Q\/ B e l'\/'

P.V . VENKAT AKR ISHN AN CHETTUR SANKARAN NAIR(J)
ADMINISTRAT IVE MEMBER VICE CHAIRMAN

ks233.



